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Contd...Order No.1,dated 19.8. 98,
Eheye foxe,
re jected,

His second prayer of the interim
relief is that he chould ke alloved his salary,
It is submitted by the learned coumsel for the
petiticmer that the petiticner has received his
salary for tiie month of July, 1998 intime, The sélary
for the month of August,1998 has not yet become
due to ke paid tohim, Therefore,there is no case
for interim relief with regard to this prayer which
‘ ' there fore,
is also rejeected. In the result,/the prayer for
interim relief is rejected,
A copy Of this order ke given to learned

counsels for ecth sides and sent a eopy of this omder

to theResp undents alongwith notices,
\V/ V{*r y
VICE- 9
{ ) —X
A7-8-93 ME MBER(JUDICI AL)

./-/e(:o/ro[ (‘@4’9{ C- 0. Nancle ,éeazfrfb‘m; Cezeriseld
z@/L s /efc.‘ﬁ‘onvﬁ e fK» /?O/i/cr/( /”Zé"”(""m‘&/ Locwrned
le,fm:cé'/i Steen of e Cerensel. Lecrnad Corensel 504
Y feftiones oy filontl a mems Hecteesp
A/g_%o/raua/ rd " 0. 4. S/ (46’/0‘/; /Z—c'{; C"’@-' 7
c/’éc/,s/o/}ué 2’ YT L MO f 461’7 /ﬁir-e/g'fae//’.

N

]

>

C o\
Kosndiov( J)

- S A i’




